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ORDER
PER P. MADHAVI DEVI, JM

Both these are assessee’s appeals filed against the order of CIT(A)-
11, Hyderabad dated 31.01.2020 relating to A.Ys. 2014-15. And 2015-
16.

2. At the outset, the Ld.AR submitted before us that the assessee has
already filed forms I & II under the “Direct Taxes Vivad Se Vishwas Scheme,

2020” and Forms-3 from the concerned Pr.CIT have also been issued.

3. After hearing both the parties, we dismiss both the appeals of the

assessee with a liberty to approach the Tribunal if assessee’s cases are not
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accepted in the Direct Taxes Vivad se Vishwas Scheme by the Revenue for
whatsoever may be the reason, then the assessee shall be at liberty to file
Misc. Applications before the Tribunal within the time limit prescribed under

the Act to reinstate assessee’s appeals. Ordered accordingly.

4. In the result, both the appeals of the assessee are dismissed as
‘withdrawn’.

Order pronounced in Open Courton 16/07/2021.

Sd/- Sd/-
(A. MOHAN ALANKAMONY) (P. MADHAVI DEVI)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Dated: 16t July, 2021
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